
 3  Dis,  On  Training  to  Indian  Terrorists  in  a

 Mercenary  School  in  Alabama

 [Shri  Ajay  Mushran]

 putting  a  stop  to  the  training  and  running
 of  such  schools,  After  all  these  schools  were
 not  training  students  for  the  welfare  of
 America.  They  were  clandestinely  meant  for
 destruction  and  disintegration  of  developing
 countries.  They  are  meant  more  for  those

 places  where  America  always  wants  to  keep
 bush  fires  in  flamz,  The  United  States  of
 America  wants  Asia  to  burn,  African
 countries  to  burn  and  South-East  Asia  to
 burn  with  a  view  to  completely  stalling  the

 developments  of  the  countries  which  have

 emerged  as  independent  countries  after  the
 Second  World  War.

 Sir,  ।  would  personally  feel  that  it  is  not

 enough  to  condemn  Mr.  Frank  Camper  and

 his  schools.  So  far  as  the  decisions  are

 concerned,  I  personally  feel  that  we  should
 have  known  these  activities  long  time  ago.
 I  should  personally  feel  that  we  should  have
 a  more  dedicated  staff  particularly  the
 officers  and  the  staff  serving  Indian  Embassy
 in  the  United  States  of  America,  to  know
 the  activities  of  such  a  nature  long  time  ago.
 I  hold  no  brief  for  anybody.  But  I  certainly
 hold  brief  for  my  country,  for  freedom  and

 integration  of  my  country  which  is  very
 dear  to  all  of  us,  Anybody  posted  in  the
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 Embassies  abroad,  particularly  in  America
 is  not  worth  the  salt  if  he  does  not  feel  the
 same  way  as  I  do.

 PAPER  LAID  ON  THE  TABLE—  Contd.

 18.27  hrs

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PARLIAMENTARY
 AFFAIRS  (SHRI  GHULAM  NABI  AZAD):
 On  Behalf  of  Shri  Janardhana  Poojary,  I
 beg  to  lay  on  the  table  a  copy  of  Notifica-
 tion  No.  174/85-CE  (G.S.R.  606  (E))  (Hindi
 and  English  versions)  published  in  Gazette
 of  India  dated  the  24th  July,  1985  together
 with  an  explanatory  memorandum  rescind-
 ing  Notification  No.  70/85-CE  dated  the
 17th  March,  1985  so  as  to  withdraw  exemp-
 tion  of  excise  duty  granted  to  footwear
 made  from  duty  paid  resins  or  plastic
 material,  issued  under  the  Central  Excise
 Rules,  1944,

 [Placed  in  library,  See,  No  LT  1153/85]

 18  28  hrs.

 The  Lok  Sabha  then  adjourned  till  Eleven
 of  the  Clock  on  Thursday,  July  25,  1985]
 Sravana  3,  1907  (Saka).


